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No. 14-HLA of 2016/17.— The Haryana Enterprises Promation Bill,2016, is hereby published
for general information under proviso to Rule 128 of the Rules of Procedure and Conduct of
Businessin the Haryana Legidlative Assembly :—

Bill No. 14- HLA of 2016
THE HARYANA ENTERPRISES PROMOTION
BILL, 2016
A
BiLL

to provide for simplification of regulatory framework and to assist the promoters in
speedy implementation of industrial and other projects in the Sate of Haryana by providing
single point time bound clearances required for setting up of enterprise under one roof and
reducing the procedural requirements, rationalizing the documents and to ensure ease of doing
business for the promotion of industrial development and facilitation of new investments and to
provide for an investor friendly environment in the Sate of Haryana.

Be it enacted by the Legidlature of the State of Haryana in the Sixty-seventh Y ear of the
Republic of India as follows:-
1 (1) ThisAct may be called the Haryana Enterprises Promotion Act, 2016. Short title and
(20 It shall be deemed to have come into force with effect from the commencement
14th August, 2015.
2. In this Act, unless the context otherwise requires, - Definitions.
(@ “any Statelaw” means any law made or adopted by the State L egislature;

(b)  “authority” means any Department of the State Government or a local authority
or any statutory Board, Corporation or any other authority established by the
State Government and entrusted with the powers and responsibility for grant or
issue of clearances in connection with the setting up of an enterprise in the State;
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“clearances’ means grant or issue of no objection certificate, allotment, consent,
approval, permission, registration, enrolment, licence by any authority in connection
with the setting up of enterprise in the State or expansion of existing enterprise;
“deemed clearance” means a clearance deemed to have been given on the expiry of
aperiod specified under the rules prescribed under this Act or any State law;

“District Level Clearance Committee” means a Committee constituted under
section 8;

“Disgtrict Industries Centre” means the office of Joint Director or Deputy Director,
Industries and Commerce Department, Haryana at district level;

“entrepreneur” means an entity who decides to set up an enterprise and includes
(i) an individual; (ii) a Hindu undivided family; (iii) a company; (iv) a registered
firm; (v) a Limited Liability Partnership as per the Limited Liability Partnership
Act, 2008 (Central Act 6 of 2009); (vi) an association of persons or a body of
individuals, whether incorporated or not, in India or outside India; (vii) any
corporation established by or under any Central, State or Provincial Act or a
Government Company as defined under clause (45) of section 2 of the Companies
Act, 2013 ( Central Act 18 of 2013); (viii) any body corporate incorporated by or
under the laws of a country outside India; or (ix) a co-operative society registered
under any law relating to co-operative society;

“Empowered Executive Committee” means the Committee constituted under
section 4;

“enterprise” means an undertaking engaged in manufacturing, processing or both or
providing service including software development;

“Haryana Enterprises Promotion Board” means the Board constituted under
section 3;

“Haryana Enterprises Promotion Centre” means the Centre constituted under
section 5;

“prescribed” means prescribed by the rules made under this Act;
“State” means the State of Haryana;
“ State Government” means the Government of the State of Haryana.

3. (1) The State Government shall, by notification constitute the Haryana Enterprises
Promotion Board under the Chairmanship of the Chief Minister and such other members, as may
be prescribed.

(2) The Haryana Enterprises Promotion Board shall consist of a two tier system viz. the
Empowered Executive Committee at State Level and the District Level Clearance Committee at
district level for grant of project clearances.

(3) The Haryana Enterprises Promotion Board shall be the Apex body for al matters
relating to the enterprise development and shall perform the following functions, namely:-

(i)
(i)

to frame the regulations and procedures for conduct of its business and allocating
functions to the Empowered Executive Committee;

to create, sanction, abolish and re-designate the posts in the Haryana Enterprises
Promotion Centre and the District Industries Centres,

(iii) to monitor, supervise and review the functioning of the Empowered Executive

Committee and the District Level Clearance Committees;

(iv) to approve any incentives, relaxations, exemptions or grant clearances on the

v)

recommendations of the Empowered Executive Committee in mega projects and
ultra mega projects beyond the package of fiscal incentives under the Enterprises
Promotion Poalicy, 2015;

to grant clearance on the recommendations of the Empowered Executive
Committee and the District Level Clearance Committee, where the powers of
approval are vested with the State Government;

(vi) to approve the annual budget, accounts and reports including audit reports of the

Haryana Enterprises Promotion Centre; and

(vii) to adopt such procedure for transaction of its business, as may be prescribed.
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4, (1) The State Government shall, by notification, constitute the Empowered Executive ETPOWHed
Committee for considering the projects with such investment and for grant of Change of Land Use < ittee.

permission for such area, as may be prescribed, under the Chairmanship of Principal Secretary to
the Chief Minister and such other members, as may be prescribed. The Empowered Executive
Committee shall exercise powers of authority as devolved upon it under respective Acts, rules or
regulations, if any, regarding grant of clearances and incentives in time bound manner upto the
stage/ date of commencement of production/ operations of project. In case any authority is unable
to devolve its power to the Empowered Executive Committeg, it shall delegate such powers to its
officer deputed in the Empowered Executive Committee.

(2) The Administrative Secretary of Industries and Commerce Department shall be the
Chief Executive Officer and shall perform such functions, as may be prescribed. The Managing
Director, Haryana State Industrial and Infrastructure Development Corporation Limited shall be
the Additional Chief Executive Officer and the Director General or Director, Industries and
Commerce Department shall be the Deputy Chief Executive Officer. The office of the
Empowered Executive Committee shall be located in the Directorate of Industries and Commerce,
Haryana, Chandigarh. The staff of the Directorate of Industries and Commerce, Haryana, shall be
suitably fortified with the deputationists from various departments to serve the Empowered
Executive Committee.

(3) The Empowered Executive Committee shall work under the overall supervision and
guidance of the Haryana Enterprise Promotion Board and shall perform the following functions:-

0] to adopt such procedure for transaction of its business, as may be prescribed;

(i) to process online composite application forms for grant of clearances for
setting up of new projects or expansion of existing units with such proposed
investments, as may be prescribed;

(iii)  toinform the entrepreneur the date on which such application may be deemed
to have been approved in the case of deemed clearances;

(iv)  toreview and monitor the processing of applications received by the Haryana
Enterprises Promotion Centre;

v) to grant approvals for establishment of industrial parksin private sector;

(vi)  to act as single point agency for resolution of issues pertaining to multiple
departments and settling the inter-departmental disputes of the existing
industrial units;

(vii) to carry out such other functions, as may be assigned to it by the Haryana
Enterprises Promotion Board or the State Government;

(viii) to refer any matter to Haryana Enterprises Promotion Board with its
recommendations or suggestions.

(490 The Empowered Executive Committee shall be the final authority for granting
clearances. The clearances given by the Committee shall be binding on the authority concerned.

(5) The Empowered Executive Committee may appoint from time to time, any
sub- committee under the Chairmanship of Administrative Secretary to Government, Haryana,
Industries and Commerce Department and experts from Industries or related fields as it considers
necessary, to assist it in carrying out its functions and to facilitate investment in the State.

ecutive
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Promotion Centre with Administrative Secretary to Government, Haryana,
Industries and Commerce Department as the Chief Executive Officer and consisting
of such other members, as may be prescribed.

(2)  The Haryana Enterprises Promotion Centre shall provide secretarial
service to the Haryana Enterprises Promotion Board and the Empowered Executive
Committee and shall have complete data base on availability of land, water, power,
finance etc. and the Acts, rules, regulations and bye-laws of al the ingtitutions
engaged in industrial development. The Haryana Enterprises Promotion Centre
shall showcase the State as an ultimate destination for investment and it shall
perform the following functions, namely:-

(i) toactasasingle point contact agency under one roof to provide
information and hand-holding services for venture location to
prospective entrepreneurs particularly with regard to various
clearances needed for implementation of the projects,
availability of land and present level of infrastructure in the
State and to assist entrepreneurs in submission of applications
for approvald registration to different organizations;

(ii)  to receive applications for the allotment of industrial plot to
Non-Resident Indians and foreign investors under reserved
quota of Haryana State Industrial and Infrastructure
Development Corporation Limited and Haryana Urban
Development Authority for processing;

(iii)  to keep close liaison with offices of Ministry of Commerce and
Industry, Ministry of External Affairs, Ministry of Food
Processing etc. to capture the projects at the initial stage
especially with regard to foreign direct investment;

(iv) to perform any other function, as may be prescribed.

6. (1) The Investment Promotion Centre constituted under the Haryana

Industrial Promotion Act, 2005 (6 of 2006), shall be renamed as the Bureau of

Industrial Policy and Promotion and shall function under the guidance of the
Administrative Secretary to Government, Haryana, Industries and Commerce
Department. The Director or Director General, Industries and Commerce

Department shall be the Chief Executive Officer and shall have its offices at Delhi
and Chandigarh.

(2) Theobjective of Bureau of Industrial Policy and Promotion shall be to
policy outreach, continuous engagement with the industry in an ongoing basis,
tracking investment proposals, investment promotion, resolving issues relating to
Non-Resident Indian and foreign direct investment, hand-holding investors and
converting investment queries into investment commitments.

(3) Theofficers not below the rank of Divisional Town Planner, Assistant
Genegral Manager, Haryana State Industrial and Infrastructure Development
Corporation Limited, Environment Engineer, Assistant Director Industrial Safety
and Deputy General Manager, Uttar Haryana Bijli Vitaran Nigam, Deputy General
Manager, Dakshin Haryana Bijli Vitaran Nigam, Joint Director, Industries,

consultants, professionals from the consultancy firms or such other officers as
recommended by the Chief Executive Officer with the approval of State

Government shall be part of the Bureau of Industrial Policy and Promation.

7. The State Government shal, by notification, constitute Foreign Investment
Promotion Board and Non-Resident Indians Investment Cell for catalyzing foreign
direct investments and non-residents investments in the State.
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8. (1) The State Government shall, by notification, constitute District Level Clearance
Committee under the Chairmanship of the Deputy Commissioner having such members, as may be
prescribed. The authority shall delegate its power to the members of the District Level Clearance
Committee for grant of clearances under its respective Acts, rules or regulations, if any, for approval
of projects with such investment or for grant of Change of Land Use permission for such area, as may
be prescribed.

(20 The Didtrict Level Clearance Committee shall perform the following functions,
namely:—

(i)  toadopt such procedure for transaction of its business, as may be prescribed;

(ii) to process online composite application forms for grant of clearances for
setting up industrial units with proposed investment;

(iii)  to review and monitor the processing of applications by the District Industries
Centres,

(iv) to inform the entrepreneur the date on which such application may be deemed
to have been approved in the case of deemed clearances; and

(v)  such other functions, as may be prescribed.

(3) TheDistrict Level Clearance Committee shall be the final authority to grant clearances.
The clearances given by the District Level Clearance Committee shall be binding on the authority.

(4) The Didtrict Level Clearance Committee shall examine the order passed by any
authority, regjecting any clearance or approving it with modification and if the District Level
Clearance Committee considers that there are valid grounds for a change in such decision, it shall take
adecision after recording the reasons, which shall be binding on the authority.

9. There shall be an online composite application form for the use of entrepreneurs on the web
portal of the Industries and Commerce Department for receiving online composite applications forms.
On receiving an application, the Haryana Enterprises Promaotion Centre or the District Industries
Centre shall collate, process, secure clearances from the authorities in such manner, as may be
prescribed. All the processing and clearances shall be given in respect of authority through the web
portal.

10.  Every entrepreneur shall furnish an undertaking in such form, as may be prescribed at the time
of submitting the duly completed online composite application form that he shall comply with the
provisions of this Act and the rules made thereunder, and in case of non compliance of any provisions
of the Act or rules made thereunder, the entrepreneur shall be liable to penalties as provided under
section 15.

11. (1) The Haryana Enterprises Promotion Centre and the District Industries Centre shall issue
clearances within such time limit, as may be prescribed after obtaining approval of the Haryana
Enterprises Promotion Board, Empowered Executive Committee or District Level Clearance
Committee, as the case may be, failing which such clearances shall be deemed to have been issued.

(2) The entrepreneur may proceed to execute the work or take other action following the
deemed clearance, but not so as to contravene any of the provisions of this Act or rules made
thereunder.

12.  The Industries and Commerce Department may notify industrial services relating to industrial
promotion in the State under the Haryana Right to Service Act, 2014 (4 of 2014).

13. The State Government shall create a grievance redressal mechanism for resolving the
grievances of the entrepreneurs.

14. (1) Any person aggrieved by the decision of the Empowered Executive Committee may
within a period of thirty days from the date of receipt of communication of the decision of the
Committee, appea to the Haryana Enterprises Promotion Board in such manner, as may be
prescribed.

(2) Any person aggrieved by the decision of the District Level Clearance Committee may
within a period of thirty days from the date of receipt of communication of the decision of the
Committee appeal to the Empowered Executive Committee in such manner, as may be prescribed.

(3) The appellate authority shall after following such procedure, as may be prescribed,
dispose of the appeal within the period of one month from the date of its receipt.
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15.  Any entrepreneur who fails to comply with the conditions of undertaking, for the first
instance of non-compliance shall be liable to pay fine which shall be fifty thousand rupees and for
subsequent non-compliance, shall be liable to pay fine which may extend to one lakh rupees.

16. The provisions of this Act and the rules made thereunder shall have effect notwithstanding
anything inconsistent therewith contained in any other State Law.

17. (1) The State Government may, by notification, make rules to carry out the purposes of this
Act.

(2) Every rule made under this Act shall be laid, as soon as may be, after it is made, before
the House of the State Legislature whileitisin session.

18. No suit or legal proceedings shal lie against the Chairman of the Haryana Enterprises
Promotion Board, the Empowered Executive Committee, the District Level Clearance Committee
or other members of the Board or Committees or any officer or employee of such Board or
Committees in respect of anything which is in good faith done or intended to be done under this
Act or any rule made thereunder.

19. If any difficulty arises in giving effect to the provisions of this Act, the State Government
may, by order, not inconsistent with the provisions of this Act, remove such difficulty.

20. (1) TheHaryanalndustrial Promotion Act, 2005 (6 of 2006), is hereby repealed.

(2) Notwithstanding such repeal, anything done or any action taken under the Act so repealed
shall be deemed to have been done or taken under the corresponding provisions of this Act.
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STATEMENT OF OBJECTS AND REASONS

The Haryana Enterprises Promotion Bill, 2016 will provide for simplification of regulatory framework in
order to facilitate the establishment of enterprises for fast track implementation of projects in the State of Haryana by
providing single point, time bound clearances required for setting up of enterprises under one roof by providing
online platform. This will ensure ease of doing business for the promotion of industrial development and facilitation
of new investments and to provide for an investor friendly environment in the State of Haryana.

Since, the entrepreneurs setting up their ventures in the State accord importance to Ease of Doing Business
and Cost of Doing Business, this Bill shall enhance the competitiveness of the existing enterprises envisaging
expansion facilitate, new investment and create conducive environment for obtaining clearances in a time bound
manner. Further, incentives shall also be given to the enterprises under the Enterprises Promotion Policy, 2015 and
under this Act for creating cost effective environment for doing businessin the State of Haryana.

Hence the Bill.
CAPTAIN ABHIMANYU,
Industries & Commerce Minister,
Haryana.
Chandigarh: R. K. NANDAL,

The 21st March, 2016. Secretary.
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MEMORANDUM REGARDING DELEGATED LEGISLATION

Section 17 of the proposed bill empowers State Government to frame for carrying out the purposes of the Act.
This delegation of powers to the Executive is of norma character. Hence, the memorandum regarding delegated

legidlation as required under rule 126 of the Rules of Procedure and Conduct of Business in the Haryana Legidative
Assembly is enclosed.
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e eI TN e wfteRer & IR dler & riE ifard
ARl g fageh fawel @1 ienfiie wie & afged @ forg amaeHt
P TG HRAT;
(i)  faeeN ucger e & Jau # fAfdre wu 9 URMIEG wR W gRATSTHe
% IRIUET IR & forg arforeg qem SenT #arer, fager #arer, @rgy
HARE HAAT & ARBIRAT A g TSTH S 9917 &
(iv) PIS 3T HI, ST A2 HAT SY, &7 UTel HRAT |
6. (1) =Ramom el ur=fa IffaH, 2005 (2006 &1 6) & & e A9 U= sienfies Y o
Hew, e AT Jor UMl &R & wU § gE: ARG far SO 9 ueee |fid, ol @@l

ERAT WRPR, IR TAT QO [9RT & AFiee™ & 9 o o | e o
AEIGe®d, IJERT TAT oy fMRT = SRIGRT ARGR BRI dAT SHHT driey Aol
TAT AUSHTG H BN |
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(2) Sienfire i dom Ur=fd KR BT Igaed AT BT qeTal ST, T MR TR F&ART
¥ FRR 9= 9910 g1, ofb T a9 gwardl @ g9, e IR g fadsh ueaer
faer @ g=fad vl &1 R axA1, Favel & ufa arfesi g9 dem e siemei @
e gamegar o uRafda e |

(3) #USA ACHIGR, HEEAS Helyd=Idh, eRAN Iog Aefie qur JaavaT e
e farfacs, gataRer s, e e Sieifiie YRem q1 SU Hemveed, SR fdorell
faRer o, U Hewer®, <feror sRaton fIStell M, Wga Feere e @1 usdl A9 &
T B, WY BRI A IRERIEIIIRI, RATEEId] A1 1Y WRBR & AJART A G BRIGR]
SIBRY EIRT JT JRIfAd U 3= SR, sieifiie ifd don =l @R &1 fewar 8 |

7. MY WRBR, AAGAT gRI, 59 H Gl gger e iR srf+ardl e &1 s@uiRa
PR & o faeel fFaer o=t a1 &iR srfarl IRd e @ w1feq sl |

8. (1) XU WER, ARG NI, SUGFT $I federal & = W8 e, ol fafed fomd
TG, @ dlell el wRi |ARiEE |l &1 Ted dl | uHenT U |r
GRATSIS & SgAeT & oy sovy wafd s, st a1 i, afe @i @
THTEIEAT Bl Y& PR & oy a1 U9 &3 o fafed fby oy, & fog gf Suam
Rad I UG B & ol [Tl Wk AR A & el Bl U+ Afeadl g
BT |

(2) e wRI FEEnEE dAfa FEfaRad do dafl, sreriq—
@) Y PRAR & FAUdeR & forg AT ufehan, St fafdd @1 SQ, 9= ;

(i) e afed Sienfiie seEar w@nfid oxq & o7 FaRneE & gaH
B B AR HHIC ATdeT UHdl Bl UlbaT;

(i)  RIET ST D=l §RT MAGHA D YATHROT B GARIET0T TAT HIAICR BT,
(iv) |HS T FHERNEAT @ g2 § Sl @I, [ e var saed srgHited
o a7 I S |ehdr ', giud dAr; aen
V) U3 g, I fafgd fey Sg |
@) Rrer TR gEEie |fafa, aaeied ueM wka & fog fAufae grferaRor g
Tl W g ForeeE Affa gRT Ay T AT Uiferexor R e d] B |
(4) R7enm W FHERIES |, TSR0 gRT, [T AR ®I 3REdd B a1
FUCRYT Afed $HST TG PR dR UIRT AR B STia Hfl q1 Jfe Frel TR FHRie=
AT far o=t & f 00 fofe & aRads & forg 9g omuR 2, & 98 &Roil &1 sifafalRad
B B a1 Ao ol S U R TR SEg @R BN |

9 JFdTEd HHINIC ATdeT U U HRA & oIy ST aAT aiiorsy {3t & 99 9idd IR
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SR & YN & foIv SifFairsd HHIfSTe 3des URey BIIT | Tde & UIftd Uy, sRImom Ser)
Y= s T T SERT drs IaRen 9 WA Afa, S fafed &1 e, § garene=i o e
BT, I BRIATE! BT AT GARET BT | F91 Ulhar] qom FHRe Uil & deel
# 99 e ® A9 9 oy Siew |

10. TS ITH IRE WU A U1 AR HHMNIE AT THY KT Hd 97 U U1,
S fafed fed S W geegd < fF 9 s9 ffm dur swe oW eg W el &
QUS| B IFUTAAT B, TAT AAFRH I 39 FH TR W A & fHl el B
SITIUTT 1 Q=M H, el 8RT 15 & 31 J Iudfda enfadi & forg qriy 8rm |

1. (1) sRIom Sem U=l B dr 5o SET e sRarm SeEr a9, aerad
PRIBR AT a1 R7e Wk |qErRnes |, o/l J1 Reafd 81, &1 s/gaed o &1 & 918
v gy e, o fafkd @ O, @ fioR e o eNd, ROH eIt e 8 TR U™
RN SN fhg U AHST SR |

(2 Sl PR MwET a1 99l T GERIEE B JIERV H A HRIAE] A B (oY
IR BATT, dIfb 59 AfRIFE a1 59 efiF g9 U sl Sus=il &1 Sooigd AT fhar o
qb |
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12, ST QAT arfore famT, eRATOT Jar &7 MfER N, 2014 (2014 HT 4) B
I H Sfenfie U & e sienfie Jarg siftgfad R Adar € |

SIBSIER]
Jam |

13 9 AR T a1 Rraral & ' e o forg Rrema ufaaw fefow gioa
|
14, (1) 99 RGN 9T @ Mg 9 2 15 afed affa & o @1 dgee
& w1 Ol @ D T A el & ox gRamom el w99 @, ORf AfY, o
fafed @& S, # srfier &R AHAT 2|

@) fRrem ¥ e 9l o o 9 ot o afea afefa @ Aol o
ST fafed @1 Sy, # 31diel &R AHT © |

(3) el urferepRor VAT ufshar, S fafed @1 SI1Q, M & dT], g|a Uit &1 fafdr
A UH AN DI AA & iR el &1 Fues & |
15 iz STl Sl Jadgdl DI Al BT JJUTAT B H JEHA I8l 3, dl Yo IR
U & oy U8 AT Sl AN B9k BUY BN & I & forg qnf gnm qern
qEETEd] SITUIE & g U AN @& forg SRl 8T Sl b &R BUY I dardl Sl
AHAT & |
16. 39 M T 39 i 9¢ W FHl & Suey fH o wrow fafy 6 @) g
T 919 9 AT B 8Y I Tl BT |

17. (1) 59 WRBR, JEGAT gRI, 39 JWH &yl I dRiifad a6 foy
2 g1 wadt 7|

@) 39 S m & i I9 T T uRE W, s9d 991 O @ 978, JAT™
T fATHEd © e B FHE X1 ST, o1 98 99 H 8 |

18, 39 AW a1 39 e 0 T fdl g & orfie wevmagds @ T8 a1 @l
SH @ forw qmefig fesll o9 & ey H sRION S T 9 © ofeue], e
HRIGR AfAfd, o wRg gy affa ar 9 a7 affddl & o= aewl a1 v dre
7 afafoal & fod ey a1 Fer) & faog ®18 arg a7 faf¥e eriardl wEt &1 Ja |
19 39 IR & Susl @ gardl R § AT PIE HfeArs S BNl B, A IS
IWHR, ARY gRI, S 39 ARAFTd & Sue= | i 7 &1, Wit Sf3AE ) o= |qabeh
=

Rrerrd ufody
Apfaor |

el UTferaRRoT |

IRTAT |
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fafrat o1 sreaRE
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o = & wifaa |
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HRATS BT FRETT |
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20. (1) eRamom sienfre Ur=fa iff=m, 2005(2006 &1 6), 39d gRT FRRIG fhar i

=

2) W FRET @ B gU W1, 39 UeR RRYT iffm & orfi| @ 18 318 ard
P TS BIg HRATS 39 JARTIH & TTH SUSHEN & I DI T 91T AT B T3 HRATS
el Sy |

fFRE e argfa |



4144 HARYANA GOVT. GAZ. (EXTRA.), MAR. 21, 2016 (CHTR. 1, 1938 SAKA)

IRl Il BRUT HT faa=or

BRATOT IeMH YR IR, 2016 SIS ©IChR SUAS HRAd gU, Th Bd & 1 Il DI wIud
A B oY vad favg, A9Idg FERNYT SUel HRAd gU BRI I H IRAGHRIT & BRE b AR
2g SeMl & USM B PR a1 & oy f[AF=ms hadd & ARG & o7y Suee H | I8 Sieifiis
fIpr iR Y e @1 Gfaer @1 9erdr o & oy SRR HRAT AF GARTd ST 3R sRI0M 57 H
e & foTy srgdrel aTdTeRvT e BT |

Ffh, ST U+ ITAI BT AU & oY PRIGR PRAT IRAF TJAT ATIR B DI AN DI H8<d adl g,
I8 e iRl ST Sl fORIR BRAT a18d § S9d] URAdbaT 9QIudT, ¢ f+der &I Jfaar < dor Uh
qHgag AT H FERNET 9T R 8 3Jdhel AR Y& AT | $qS 3felal, SeH AJe I, 2015 3fR
39 JAH & 3T sRITON 5T H HRIER B & o0 AT 91T aTdraRoT 9417 & fold S| bl UIcars
CIREEIRS I

ENICERE

D A,
ST dT Iforsy /A,
R |

m . 3TRo o ?H'E?'L
feet 21 94, 2016. ferq |
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g faems gw=h smue

warfad fadee @ aRT 17 ARFRE @ gAeHl S drEiftad & ol M 99M 3g IS0 WRER @
UG BT & | BRIBRI Al BT T8 YA AR Udid BT & | 31 JArIiora e dweedl a8 gmad
gRaToT faur w1 & ufshar den SRl Hererd el & R 126 @ orfiE wen i Herd T
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